
Report as per 

Hon’ble National Green Tribunal 

(Order dated 31 January 2023) 

IN THE MATTER OF 

Anil & Anr. Vs State of Rajasthan & Ors. 

In Original Application No. 101/2022 

Date of visit — 24 February 2023 

Location — Sajjangarh, Banswara 



Visit Report in compliance of Hon’ble NGT Directionin 

S ().AL101/2022 dated 31.01.2023 

T, in Original Application No. 10172022 Anil &Anr. V/s 

d 31/01/2023 constitute a joint 

Collector, Bansward, Rajasthan 

place and 

Direction of Hon'ble NG 

State of Ruajasthan & others in the order date 

Committee comprising One Representative Sfrom 

and One Representative from SPCB, Committee is directed to visit the 

submit the factual and action taken report within four weeks. 

Joint Committee visited the site mentioned in the writ on dated 24/02/2023. The 

factual report along with earlier correspondence in this regard, the observation 

during inspection, the action taken after the visit and the future course of action are 

as follows- 

|. The Present original application is filed against unauthorized and illegal 

encroachment over the Nallah land at Khata No. 01, Khasra No. 2703 in Tanda 

mangla, Tehsil Sajjangarh, District Banswara. Encroachment is allegedly done 

by the Ambalal S/o Dalichand ,Jagdhish S/o Dalichand and Ramlal S/o Kaliya 

where they are allegedly constructing shops. 

It is relevant to mentioned here that vide order dated 21.03.2002 issued by 

Gram Panchayat Tanda Mangla, out of Total 11 Bigha 10 Biswa of Khasra No. 

1097. a chunk of land admeasuring 03 Bigha 10 Biswa was allotted for 
extension of Aabadi area, however the said order came to be cancelled by the 
then District Collector, banswara vide order dated 02.07.2003 as the land was 
categorized as “Nallah” in the revenue record. (Copy enclosed: Annexure- ) 

- As per meeting dated 05.06.2014 at Panchayat Samiti Sajjangarh in presence of 
Sarpanch, Ward Panch of Gram Panchayat Sajjangarh, village Tanda Ratna & 
Village Tanda Mangala decision regarding Strengthening of Nallah was 
made.(Copy enclosed: Annexure- 1T) 

a. 

(S
} 

9]
 

It was also noted that after strengthening work neither any kind of 
L'onsl'rucllon work by any gram panchayat (Shop, residential or government structure) nor encroachment shall be done in Nallah area 

b. l.case she C I " ”L.L‘w; sh x‘ll not be granted by any gram panchayat from the Nallah - Height of Nallah walls shall not be more than 6-7 feet dIn future use of Nall 
. Panchyatsand adminis 

area. 

ah shall be with the consent of all three Gram 
tration, 
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SPO. Sajjangarh 1o ‘Tehsildar, Sajjangarh, Block 

Development Officer. Sajjangarh and Assistant Iingincer, PWD, Sajjangarh 

vide letter no. 495 dated 28.09.2022 10 check alleged encroachment of Nallah at 

Khasra No. 2703, village Tanda Mangala, Sajjangarh. (Copy cenclosed: 

Annexure- 1) 

Assistant Lngineer, Public Work Department, Sajjangarh vide Jetter no. 12 

dated 17.10.2022 to SDO, Sajjangarh acknowledged the encroachment on the 

bridge on Nallah recommending the removal of encroachment. (Copy enclosed: 

A leuer was issucd by 

Annexure- 1V) 

Assistant Engineer, Public Work Dcpartment, Sajjangarh vide letter no. 11, 

dated 17.10.2022 to Tehsildar, Sajangarh acknowledged the encroachment 

demanding resources for removal of encroachment. (Copy enclosed: 

Annexure -V) 

_ An application to District Collecior was filed by villagers of village 

tandamangla on dated 20.11.2022 regarding removal of illegal encroachment 

from the Nallah land near bus stand Sajjangarh. (Copy enclosed: Annexure - 

V1) 

Obscryations during visit - 

_ Joint Committee was formed by District Collector, Banswara vide order no. 

944-46 dated 21.02.2023 to conduct visit and file the report to the Hon’ble 

NGT. Hence joint committee comprising Regional Officer, RSPCB, RO, 

Banswara and SDO, Sajjangarh visited the site mentioned in the writ on dated 

24/02/2023. 

. During visit it was obscrved that residential house construction is being carried 
out near bridge adjacent to Nallah. 

. On one side of bridge, Masonary stones were dumped causing obstructionof 

openings ofwater flow under the bridge. 

Action Taken 

. SDO. Sajjangarh directed to remove the dumped material near bridge on the 
Null.ah im.mcdiately $0 obstruction of water flow may be cleared. (Ncwspaper 
i\uumg of Rajasthan patrika dated 26.02.2022 enclosed: Annexure .Vll) i 

n o ‘ o Y 
y j - 27.02;;1231125 ~bccn.,MUCd by SDO, Sajjangarh vide letter no. 254 dated 

oint cummin::mphfr?c:c of NGT order in OA 101/2022 dated 31.01.2023by a 
consisting of Tehsildar Sajjangarh, BDO, Panchayat Samiti 

A 



public Work department, Sajjangarh and 

artment, Sajjangarh. Joint committee 

Khasra No. 2703 regarding 

uding all such 

Sojjancarh,  Assistant lingincer 

\ssivtnt Engineer Water Resource Dep! 

dall conduet a survey ol Khata No. 01 

encreachment on the Nallah and submit a report on it incl 

encroachment on the aforesaid Nallah. (Copy enclosed: Annexure -V11I) 

3. A letier has been issucd by SDO, Sajjangarh to Block Development Officer 

arh vide letter no. 253 dated 24.02.2023 for stay of all 

2703, village tandamangla, Sajjangarh with 

ities on abovementioned 

(BDO). Sajjang: 

comstiuction activities on survey no. 

directions not to issue any consent forconstruction activ 

disputed land.(Copy enclosed: Annexure - IX) 

Meanwkile the construction activities have been stopped on the disputed land and 

dumped material obstructing the water flow have been removed. 

# 
(Archama Choudhary) (Sharad Saksena; 

Sub Divisional Officer, Regional Officer 

Sajjangarh RSPCB, Bansyara 
N AR 
i, drart
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NATIONAL GREEN TRIBUNAL /TSGR tferaeer 
CENTRAL ZONAL BENCH /el 8410 ~IRIdIS, 

111 FLOOR, STATE INFORMATION COMMISSION BUTLDING./ eTd e, S 1T SIANT =1, 

ARERA HILLS, BHOPAL - 462011 /37T e, AaTet — 462011 

D.No. /NGT-CZB/2023/0% Bhopal, Date : 02-/02/2023 

-To, 
1. The District Collector, 2, The Member Secretary, 

District- Banswara, Raj. RSPCB, Jaipur, Rajasthan 

Sub: For compliance of order in Original Application No.101/2022(CZ) Anil & 
Anr. Vs District Collector- Banswara & Ors. 

Please find enclosed herewith a copy of order dated 31st January 2023, 

passed by Hon'ble Bench in Original Application No.101/2022(CZ) Anil & Anr. Vs 

‘District Collector- Banswara & Ors. 

As per the order a Joint Committee comprising (i) Representative of District 

Collector, Banswara and (ii) One representative from Rajasthan Pollution Control 

_Board, ];-fipur (Raj.) have becen directed to submil a report in the matter by e-mail at 

ngtczbbho-mp@gov.in within four weeks. 

Apart from this, please also ensure compliance of all other directions given 

by the Hon'ble Bench. 

: Further, it is also informed that an email in this regard has already been 

sent to you on 01-02-2023 at 11:39pm. 

Please acknowledge the receipt. le\ 5 
. V. 

“Encl: Copy of Order dated 31* January, 2022. &es sAY 
ukesh Kumar) 
Registrar 

National Green Tribunal, 

Central Zonal Bench, Bhopal . v o 
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